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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS

Petition(s) for Special Leave to Appeal (Civil) No(s).26965/2012

SANTA LAL (D) TR LRS. & ANR Petitioner(s)
VERSUS
M S FI RM REKH CHAND GANPAT RAl FI RV&ORS Respondent ('s)

(Wth appln(s) for bringing LRs on record and prayer for interimrelief and
of fice report ))

Dat e:

For

For

SB

23/ 10/ 2013 This Petition was called on for hearing today.
Petitioner(s) M . Raj at Khattry, adv.
M . Subranoni um Prasad, Adv.
Respondent ( s) M. Sumt Porgal, adv.

M.Pratiti Pungta, adv.

M. Rameshwar Prasad Goyal , Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Ld. counsel for petitioner was granted last opportunity for
curing the defects in the substitution against respondent No.7. He
was also given tine for taking steps against respondent No.8.
However, in spite of granting |last opportunity, steps have not been
t aken.
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I aminclined to grant four nore weeks time subject to the condition

that he takes steps and deposits a sumof Rs. 500/- in the Supremne
Court Legal Services Committee as cost within four weeks. If the
above conditions are not satisfied, list the matter before the

Hon’ bl e Judge in Chanbers for non-prosecution. If steps are taken,
i ssue notice. Await return of notice.
List the matter 25.11.2013.

| | (Sunil Thomas) |
[ | Regi strar [



